
CENTRAL ADNISTRATIVE TRIBUNAL 

PATNA BENCH# IATNA 

R0A. NO. 18 of 199* 

rising out of .A.N3. 42 of 1996) 

Dated the 30th june,2004 

F 	 CORAM 

The H)n'ble Nrs. Shyama Dogra, Member (j) 

The Hon'le Shri Mantreshwar Jhit, Mernr(A) 

GafleSh 	ts horma 

3y Advocate Shri SUderfla Pandey 

versus 

The UfllOfl of India & others.. 

BY AdsIOcate shri s. singh 

APP1 leant 

Re spondents 

.R 	D 	E R 

?.s.Shyarna DOca.er 	This 	R.A. has 	been 

filed 	by the applicant for modification of 	the orders 	" 

passed 	by this Court in 	.A.  42 of 1996 decided 	on 

3.4.1998 to the effect 	that 	since the applicant has not 

been ordered to lee paid interest on the delayed payment 

of his 	retiral 	dues 	in spite of the fact 	that 	the 

said prayer has been taken note 	of by the court in the 

said order. 	Therefore, there is an error apparent on the 

face of the 	record 	for review of the said order. 

2. 	It is suimitted 19y the learned counsel for the 

respndents that the said 	pcayer of the applicant cannot 

e said to 	e an error 	on the face of the record 	as no 

Ide 	given by the cairt 	that 

there was any delay in payrrnt of these retiral dues. 

However, .oth the counsel 	have failed to apprise of the 

fact as to when these 	retiral dues have been paid to the 

applicant. 

3 	we have heard learned counsel for the parties and..  
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carefully gne through the record. 

4. 	After perusal of the order under review, it is 

feund that flØr e has put appearance on behalf of the 

respondents and an ex parte order has been passed to 

consider the prayer of the applicant for payment of 

utstmnding retiral benefits such as pension, .F.#  leave 

encashment, commuted value of pension,cjratuity,etc. an 

determine the admissible amount within a peried of two 

months in accordance with law, on receipt of this order. 

It appears from the order that since nobody has put appearance 

on behalf of the respondents, therefore, court has not given 

any findiaq with regard to payment of interest on delayed 

payment of these retiral dues which were due with effect 

frm 31st May.1991. 

5. 	Hover, this cannot Oe siid to be an etror apparent 

on the face of the record to modify or review the order 

under challenge. But in the interest of justice, liberty is 

hereby given to the applicant to make a detailed 

representation to the respondents for redressal of his 

grievance 	for payment of interest on delayed payment 

of retiral dues• in accordance with law. on receipt of 

such representation, the concerned respondents are herel,y 

directed to pass appropriate reasoned and speaking order 

in accordance with law after giving an opportunity of 

leing heard to the applicant while passing such order within 

a period of three months. 

.6. 	With this, this R.A. stands disposed of acoordingly 

with no or 	as to costs. 

ar jha) 
Me 	) 	 Mem)er j) 

I cm 


